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ik HE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A./FAA.No............ ,.1 99 

...... Ua'v~,~ ....... 2'.' .,1 	,..AppIicant(s) 

. Versys 

..._......................Respondent (s) 

Sr. No. Date 
	 Order with Sigaature 

f T 	- 

Rgistra 

Mr. K..Kanungo learned procy counsel 

prays for an djourntient on oehaif of 

Mr. S.S.Das,1Earned counsel for the 

applicant. -5 he atter may be listed for 

a inj sion an, he a ring on 25.6. 96. 

ViCe-hairnan 

crd Lhri 	 learned 

counsel. for the applicant. The applicant 

is agcrieved against the noncorisideratiofl 

of his case for compassionate appaifltent 

and he prays for a direction to aosorb 

.7.  6.96 

25. 5.9 

him within a stipulated time . The orief 

factof thii case 	at 	-Q 	lgth. 
&' 	.3 • 

nne:ure-3 is a 1etition add.ressed to the 

ijii:nal ai1\.ay 'nager, :5g }iailway 

(7() 

cT) Sf\ 

it is oriefly stated that the applicant 

counters both the grours 
-- 	... ..--- 

for rejection 



Order with Signature I 
Srja1 
N. of 	Date of 
Order 	Order 

tA) 

( C\ 

In the letter dated 9.3.94 addressed by 

the Chief Personel Oflcer to the 

Executive Director, EStabl ishrre zft. ne  states 

that as per the evidence on record, the 

applicant is the eldea-t-child and he also 

C-\ 

'4\L 

claims that as soon as poSsi3le he applied 

for e-habiliation assistance within tim a 

stipulated time of one year. 

Be thatas it may, he has made a 
(utxated) 	

N 
representatianagainst the decision of the 	 \ 

Ckie f Pc rs onnel 0 i fice r dated 9.3.944(Annexure-2 )C'\ 
ç 

to the Divisional Rail: ay [nager, SE iRailiay. 

After hearing the learned counsel, we are 	

K 
satisfied that tLis OA can Oe disposed of by 

IsSuing a simple direction to the DR I to dispdse - 

of the representation (nexure-3,uated), 

accordingly, direct the DR.1 w h o is Respondent 1,4 a. 2 

in this petition, to dispose of the representaLon 

within a period of two months from th date of 

receipt of a coiy of this order by giving a 

reasoned order. Needless to state that the applicant 

is at libert to Ove this Court if he is aggriewd by 

the order of the DiUv The Original applicdtionis 

aocordinly disposed. 
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